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Request of Shri L. K. Jha to
Relinquish office of Governor,
Reserve Bank of India

*826. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Shri L.K.
Jha, Governor of the Reserve Bank of
India has himself asked to be relieved of
his office;

(b) whether it is becausc he disagreed
with the basic policies of Government;

(c) whether he unduly favoured the
private sector;

(d) whether it is on the ground that
the newly created Banking Department
has been interfering in the autonomy of
the Reserve Bank of India; and

(e) what steps have been taken by her
Ministry to keep upthe commitment of
the Government that the status and dig-
nity of the Reserve Bank of India would
continue to be maintained?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI) : (a) and (b). No, Sir.

(c) and (d).
such a suggestion.

There is no basis for

(e) In all its dealings with the Rescrve
Bank of India, Government has always
upheld and will continue to uphold the
status and dignity of the Reserve Bank as
the Central Banking institution of the

country.
Difficulti s enc ed by pe i s
in ting their p

*827. SHRI J. K. CHOUDHURY:
Will the Minister of FINANCE bepiea-
sed to state:

(a) whether the Administrative Reforms
Commission has suggested to Government
to alleviate the difficulties encountered
by the pensioners in collecting their pen-
sions, and

(b) if so, the details thercof and the reac-
tion of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) (2) and (b).  The
recommendations of the Commission re-
lating to pension payments made in its
Report on Treasuries are summarised
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in the statement laid on the Table. The
Report has been received recently and
decisions thereon will be taken as early as
possible. In the examination of the Re-
port, Government will consider improve-
ments to alleviate genuine difficulties of
pensioners.

Statement

(1) The limit upto which the payment
of pensions may be made in cash at the
treasuries to the pensioners should be rai-
sed to Rs. 300 p.m.

(2) The pensions upto Rs. 100 p.m.
should at the request of the pensioners,
be remitted by money order at Govern-
ment expense.

(3) The officials posted in or having
their head-quarters in rural areas for
instance, the tehsildars and the block level
officers, etc., should also be authorised
to attest the written declarations signed
by a pensioner who, owing to old age or
infirmity, elects to have his pension paid
by money order.

(4) In the case of pensioners drawing
their pensions through the scheduled ba-
nks, the latter should alsé be empowered
to issue life certificate to such pension-
ers.

(5) The Collector of the district should
be empowered to authorise the payment
of pensions on the last working day of a
month, if the first two days of the succee-
ding month are public holidays. The power
should extend to the payment of all pe-
sions irrespective of the rate of pension
per mensem.

(6) In cases of outstanding arrears of
pension which have remained undrawn
for more than a year, the Collector also
should be empowered to allow the pay-
ment of such arrears, if the amount does
not exceed Rs. 5,000.

Housing Schemes submitted by
Various States

*828. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(2) whether the Governments of Pun-
jab, Haryana, Jammu and Kashmir,
Himachal Pradesh and Union Territory
of Chandigarh have sent their proposals
for housing in view of the directive of
- evolving the revolving fund;
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(b) whether the above Governments have
utilized in full the funds made available
by the Central Government for construc-
tion of houses; and

(c) if not, to what extent this utilisa-
tion has taken place?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a)
The Governments of Punjab, Haryana
and Himachal Pradesh had sent certain
preliminary proposals. These did not
appear to be in keeping with the concept
of the Revolving Fund; the essential re-
quirements have, therefore, been explai-
ned to the Governments concerred to
enable them to formulate revised projects.
A revised proposal has since been received
from the Government of Himachal Pra-
desh. No proposal has been received from
the Government of Jammu and Kashmir,
while the Union Administration of Chadi-
garh have reported that they do not re-
quire any assistance from the Revolving
Fund.

(b) and (c). The required informa-
tion in respect of Central assistance as well
as L. 1. C. loans allocated and drawn since
the inception of the social housing schemes
upto 1968-69 is given below:

Name of

Central assistance L.LC.
State/ Union loan
Territory Alloca- Drawn  alloca-
ted ted
and
drawn
(Rupees in lakhs)
Punjab . 1334.90 1010.18 884.36
Harvana . 18.60 2.97 102.00
Jammu & Ka- 429.92 264.50 116.74
shmir.
Himachal Pra- 132.70 62.57
desh.
Chandigarh . 57.00 57.00
1973.12 1397.22 1103.10

N.B.—(a) Central assistance allocated
and drawn in respect of Haryana
is for the years 1967-68 and
1968-69 only.





